3149 Papers Laid

ASSURANCES, PROMISES AND UNDERTAK-

INGS GIVEN DURING VARIOUS SESSIONS OF

THE RAJYA SABHA AND ACTION TAKEN
THEREON

THE MINISTER or PARLIAMEN.
TARY AFFAIRS (SHrR:t Sarya NARa-
YAN SINHA): Sir, I beg to lay on the
Table the following statements show-
ing the action taken by the Goveru-
ment on the varioug assurances, pro-
mises and undertakings given during
the session shown against each:—

(i) Statement No. XVI—Twenty-
second Session, 1958.

(ii) Statement No, X—Twenty-
sixth Session, 1959.

(ili) Statement No, XII—Twenty-
seventh Session, 1959.

(iv) Statement No. VI—Twenty-
ninth Session, 1960.

{v) Statement No. IV—Thirtieth
Session, 1960.

(vi) Statement No.
first Session, 1960.

{See Appendix XXXII Annexure Nos.
34 to 39 for (i) to (vi).]

III—Thirty~

ALTERATIONS IN SCHEDULE V OF 1THE
CompaNIES AcT, 1956

Tre DEPUTY MINISTER or FOOD
AND AGRICULTURE (SHrt A. M.
THoMAS): Sir. on behalf of Shrl
Manubhai Shah, I beg to lay on the
Table, under sub-section (3) of sec-
tion 641 of the Companies Act, 1956,
a copy of the Ministry of Commerce
and Industry (Department of Com-
pany Law Administration) Notifica-
tion G.S.R. No. 221, dated the 21st
February, 1961. publishing further
alteration< in Schedula V to the sa‘d
Act. [Placed in Library. See No.
T.T-2755/61.1

Tuar CompaNies (AppEALs TO THE CEN-
TRAL GOVFRNMENT) (SECOND AMEND-

MEeNT) RuLes, 1961

Surr A. M. THOMAS: On behalf of

Shri Manubhai Shah, T also beg to lay

on the Table. under sub-section (3)
of section 842 of the Companies
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1961 ] on the Table 3150

1956, a copy of the Ministry of Com-
merce and Industry (Department of
Company Law Administration) Noti-
fication G.S.R. No. 258, dated the 24th
February, 1961, publishing the Com-
panies (Appeals to the Central Gov-
emment) (Second Amendment) Rules,

1961, [Placed in Library. See No, LT-

2756/61.]

Tee I1.A.S. (CADRE) AMENDMENT
RuLes, 1961

Tue DEPUTY MINISTER or HOME
AFFAIRS (SHRIMATI VIOLET ALVA):
Sir, on behalf of Shri B. N. Datar, I
beg to lay on the Table, under sub-
section (2) of section 3 of the Al
India Services, Act, 1951, a copy of
the Ministry of Home Affairs Notifi-
cation G.S.R. No. 150, dated the 2nd
February, 1961, publishing the I.A.S.

(Cadre) Amendment Rules, 1961.
[Placed in Library. See No. LT-
2730/61.]

BALANCE SHEET AND PROFIT AND LoSs

AccounTt (1958) OF THE REHABILITA-

TION FINANCE ADMINISTRATION AND
AvupiT REPORT THEREON

Tue MINISTER or REVENUE anD
CIVIL EXPENDITURE (Dr. B.
Gorara Repp1) : Sir, I beg to lay on the
Table, under sub-section (4) of sec-
tion 16 of the Rehabilitation Finance
Administration Act, 1948 a copy of

. the Balance Sheet and Profit and Loss

Account of the Rehabilitation Finance
Administration. New Delhi, for the
year ended the 31st December, 1958,
together with the Audit Report thereon,
[Placed in Library. See No, LT-
2754/61.]

Tur CustoMs AND CENTRAL ExcIse
Duries ExPorT DrAwpACK (GENERAL)
AMENDMENT RuULES, 1961

Dr. B. GOPALA REDDI: I also beg
to lay on the Table. under sub-section
(4} of section 43B of the Sea Customs
Act. 1878, and section 38 of the Cen-
tra] Excises and Salt Act, 1944, a copy
of the Ministrv of Finance (Depart-
ment of Revenue) Notification G S.R.



